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MiDdays Lost Due to Power Cut 

3873. SHRI M M. LAWRENCE; wm 
thc Minister of LABOUR AND REHABI· 
LITATION be pleased to state the Man· 
days losl due to powcr·cut~ during the last 
thrce years 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND REHABI· 
LITATION (SHRI DHARMAVIR) : While 
mand~ys lost due exclusive'y to power cuts 
is not mantain-:u, mandays lost arising out 
of tuy ofT due to power cuts is being 
collected only (rom April 1981 onwards. 
According to the information received in 
the Labour Burcau, the mand:1Ys lost on 
~Iccount of lay <:II due to powc r cuts was 
2.05 million during J9~1 (April-December), 
),23 million in 1982 and 1. 89 million in 
1983. 

Rt~mmendation or NDPJ)C to Resfract 
AC:livlties or Foreign Drug Companies 

3974. SHR) B.V. DESAI: 
SHRI M. V. CHANDRASHE-
KHARA MURTHY: 

Will lite Minister of CHEMICALS AND 
FERTILIZERS be plc:lscd to :'l:.ltc : 

(a) whcthC'r the working group on 
liccn('in~ set up hy th~ Nation:d Drugs ilnd 
Ph;lrrnal'curic:tls Ikwlopmcnt Council has 
made a nnauimous h:commcn .. bllon 10 
rt'o;trid 111': flJlurc nclivili('s of forei{,:n drug 
compttni~'s to non-available technology 
ar",as; 

(b) tf so, whctha the foreign drug 
companies are at present frrc to operate in 
high technology Mens even if Indi~Hl 

comp;inlcs ar~ rlltwgcd in th(' manufac(un: 
of these items; 

(c) whether Indian Drugs Manu· 
faclUras Association and the small scale 
sector have sOll~ht to modify (hat non-
available (echnologies should not include 
the processes being devel()pcd hy CSIR or 
other recognised R&D set ups in the 
country; and 

(d) if so, the time by which the final 
decision i~ likely to be taken in this 
rc.'gard'1 

THE MINJSTER OF CHEMICALS AND 
FERTILIZERS (SHRI VASANT SATHE) : 
(a) to (c) Yes. Sir. 

Cd) The recommendations of the Work-
ing Group on Industrial Approvals would 
be now considered by the National Drugs ' 
and Pharmaceutica's Development Counei" 

Restrictlon~ on Indian Tourists 
Going Ahr03d 

3875. SHRI N. K. SHEJWALKAR: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased tp stale: 

(a) whether it is a fact that by issuing 
different type of immigration, 'Tules, great 
harraSSIlJl'nf has been caused fO Indian 
nationals; 

(b) the purpose for asking sponsorship 
declaration in case of travellers who 

• possess the ticket Rnd tra~l!lIer cheques and 
particularly when they arc going for attend-
ing marriage ceremonies and for their 
trentmcnl; 

(c) whether it is also a fact that there 
arc quite a flo!w unnCCl'ssary restrictions for 
Indian touri"t:; r,oing abroad; and 

(d) if so, the remcdi~)1 measures 
Gov ... 'rnmcnr propo,e fo take in the matL'r ? 

THE I\ffNISTER OF STATE IN THE 
t\HNISTRY OF LABOUR AND REfIAHl. 
I .. IT:\TION (SIJRI DAR1\rfAVIR): (a) 
No, Sir. 

(h) The rCQuircml'nt of sponsorship 
decklr~lti()11 or in the alternative proof of 
drawal of foreign exchange can be waived 
if the travdkr is going :throad f~)r atten· 
ding marriage- ccrcmelll'y or for IJrg(~nt 

medic;,) treatment. 

(c) No, Sir. 

(d) Docs not arise. 

Children below tbe Age of 14 Registered 
with Employment Exchanges 

3876. PROF AJIT KUMAR MEHTA: . 
Will the Minister ()f LABOUR AND 
REHABILITATION be pleased to c;tatc : 

(a) w~e.hcr it is a fact that a large 




